(b) the details in this regard; and

(c) the reasons for failure of laws in preventing child labour so far and whether

Government is considering formulating any new law in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT ): (a) and (b) Yes Sir. As per the Census, 2001, the number of working
children in the country was 1.26 crore. As per N.S.5.0 Survey 2004-05 the number of working
children is 82 lakhs.

(c) Mo Sir. Adequate provision exists under the existing Child Labour (Prohibition and
Regulation) Act, 1986 to take action against those employing children in prohibited occupations
and processes. State Governments are appropriate authorities for enforcement of the provisions
of the Act for the areas falling under their jurisdiction. In central sphere Central Government is the

appropriate Government to enforce the Act.
Annual valuation of EPF Scheme, 1995

13136. SHRI T.K. RANGARAJAN : Wil the Minister of LABOUR AND EMPLOYMENT be

pleased to state:
(a) whether there is a provision in the EPF Scheme, 1095 for the annual valuation;
(b) it so, whether it has been done every year;
(c) it answer to part (b)is in negative, the reason for not doing it every year; and

(d) it the annual valuation has been done, the value for the vyear 2008-00,
2009-10 and 2010-117

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT )2 (&) Paragraph 32 of the Employees’ Pension Scheme, 1995 provides

for annual valuation of the Pension Fund by valuer appointed by the Central Government.

(b) to (d) The Annual Valuation of the Emplovees’ Pension Fund has been completed upto
31.03.2006. Annual Yaluations as at 31.03.2007, 31.03.2008 and 31.03.2002 are in progress. The
Valuation Report as at 31.03.2006, revealed an actuarial deficit of Rs. 22,659 crores in the
Employees’ Pension Fund. Shri P.A. Balasubramanian has heen approved for performing 12th
and 13th Valuations work of Employees’ Pension Scheme, 1995 for the periods 2007-08 and
2008-09 respectively. For the year 2009-10, a Valuer has to be appointed. The year 2010-11
being current financial year appointment of valuer for the year will become due at the end of the

year.
Benefit to pensioners in terms of para 32(2) of EPF Scheme

3137. SHRI T.K. RANGARAJAN: Wil the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) whether in the past 15 years Government have ever contemplated to alter the scale of
benefit to the pensioners in terms of para 32(2) of Employees Pension Fund (EPF) Schemes,
1995; and

(b) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) As per provision of paragraph 32 (2) of Employees’ Pension
Scheme, 1905, the Central Government has altered the scale of benefits admissible under this
Scheme whenever the actuarial valuation of the Employvees’ Pension Fund so pemnitted by
declaration of additional relief as below:

1st Relief @ 4% w.e.f. 15.11.1906.
2nd Reliet @ 5.5% w.e.f. 01.04.1998.
3rd Relief @ 4% w.e.f. 01.04.1909,
dth Relief @ 4% w.e.f. 01.04.2000.

After 01.04.2000 no relief could be declared as actuarial deficit has been reported by the

valuer in all subseguent valuations.
Increase in administrative expenses on PF and pension funds under EPS

3138. SHRI T.K. RANGARAJAN: Wil the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that the administrative expenses on Provident Fund (PF) and
pension funds under the Employees Provident Fund Scheme is increasing in recent years; and

(b) if so, the reasons therefor and the expenses incurred during the vears
2008-09, 2009-10 and 2010-11 and the percentage of the amount taken?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Yes, Sir.

(b) Theincrease is mainly because of the following reasons:
(i)  Creation of eight new Regional Offices;

(ii) Computerisation Project with auxiliary supports like purchase of new modular
furniture, air-conditioning, Diesel Generator Sets, Electrical Cabin, etc.;

(iii) Increase in Bank Commission on collection of contribution; and
(iv) Increase in the strength of officers and staff.

The expenses incurred on the administration of the Employees’ Provident Fund Scheme,
1952 for the year 2008-02 is Rs. 801.57 crore (as per audited Annual Accounts) and for the year
2009-10 it is Rs. 1,075.70 crore (as per the Provisional and Un-audited Annual Accounts). For
the current year i.e. from April, 2010 to July, 2010, the expenses incurred so far is Rs. 388.7/

crore (provisional and un-audited).
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